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♦Applicant

central aqpiinistratiwe; tribunal
PRINCIPAL BENCH: NEW OELHI

0.A.NO.1422/95

New Oalhi, this the 9th day of August.1995

Hon*bl8 Shri N.V, Kriahnan, W ice-Chair man (A)
Hon'ble Mrs, Lakahrai Swaminathan, Member (0)

Shri Kali Charan.
Additional Oireotor of Cducation(A.E,).
S/o Shri Bhojp Singh

10/13, Probyon Road,The Man,
^  ...

By Advocate: Shri V.K. Malhotra

Ve.

1. Govt, of India, through
Secret ar y.
Ministry of Human Hasources,
Oevelopment.Department of Education
New Delhi, '

2. Lt. Governor of D8lhi(Raj Niuas).
National Capital Territory of Delhi
16-Rajpur Road,Delhi, '

retary(Education).Old Secretariat,Govt,of NCt.
New Delhi,

4, Director of Education,
Old Secretariat,NCT .Delhi,

ORDER (ORAL ^

Hon*ble Shri N.W. Krishnan,Vice-Chairman(A)

iJa have heard him. The grievance of the applicant
is that the earlier order of the Tribunal (Annex ure 8-V)
dlTBcting the respondanta to dispose of the appeal has not bean
complied with. He has filed the fresh O.A, After addresaing
for sometimes, the learned counsel for the applicant saaks
permission to uithdreu this a,*, uith liberty to perg^e other
cemedies open to him under the lau. Psrnission is granted
on the above terms. Original Application is dismissed as
u ithdraun.

Res pendants

*rk'

(LMKSHRI SUAWINATHAN)
MEMBER(3) (N.W, KRISHNAtM)

wice-chair«an(a)


